
H]GH couRT oF TRipuRm
AGARTALA

From:  P. Chakraborty,
Registrar (Admn.:, Pan)

To

•c.i

By a-mail

NO.F.iit4i.Hc72024;.a¢555-z{

1.    The Registrar General, AIlahabad High Court, AIlahabad, Pin- 211001;

2.    The Registrar Goner,al, Andhra Pradesh lligh Court, Amaravati, Pin-5000$6;

3.    The Registrar General, Iiigh Court of Bombay, Maharashtra, Pin-400032;

4.    The Registrar General,{hhattisgarh High court, Bilaspur,, Pin-495001;

5.    The Registrar General, Delhi yHigh court, Delhi, Pin-110003;

6.    The Registrar General, Calcutta High Coult, Kolkata, Pin-700001;

7.    The Registrar General, Gauhati High court, Guwahati, Pin-781001;

8.    The Registrar General, Manipur High court at lmphal, Pin-795002;

9.    The Registrar General, Meghalaya High Court, Shillong, Pin- 793001;

10.The,RegistrarGeneral,Gujal.atmghCouriAhmedabad,Pin-380060;

11.  The Regishar General, Himachal Pradesh High Coult, Sllimla, Pin-171001;

12.  The Registrar General, High Court ofJammu &Kashmir, Pin-190001;

13.  The Registrar General, Jharkhand High Court at RaHchi, Pin- 834002;

14.  The Registrar General, High Court of Karnataka, Bengaluru, Pin- 560001;

15.  The Registrar General, I]igh Court Of Kerala, Kochi, Pin- 682031;

1t6.  The Registrar General,;tMadhya Pradesh High Court, Jabalpur, Pin- 48200Zj

17. The Registrar General, High Court ®f Madl.as, Chennai, Pin-600104;

18.  The Registrar General, Orissa High Courty Cutfack, Pf n- 753002;-

19.  The Registrar General, Patna "gh Court, Bihar, Pin- 800001;

`   20.  The Registrar General, Punjab &Haryana High Court, Chandigarfu, Pin- 1€0001;

21.  The Registrar General, Rajasthan High Coun, Jodhpur, Pin-342001;
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22,  The Registrar General, Silckim High Court, Gangtok, Pin-737101;

23.  +he Registrar General, I]igh Court of uttarakhand, Nainifal, Pin-263001;

24.  The Registrar General, High Court Of Telangana, Hyderabad, Pin- §0066.

Dated, Agartala, the Slat August, 2024

§ubj?ct:    Circulation  of the Advertisement  No.02/2024 daifed  31.08.2024 for
filling  up  O1{one)  vacant  post  in  Grade-I  Of  the  Tripura  Judicial
Service by direct recruitment.

Madam/ Sir,

I  am  directed  to  enclose  herewith  the  Advertisement  No.02/2024,   dated

31.08,2024  alongwith  the  SyllabLls  of  the  Written  Examination  for  filling  up  01(one)

vacant post in Grade:I of the Tripura Judicial Service with a reqiiest to circulate the same

to the Bar Association Of your High Court and the Courts subordinate to your High Court.

•  The last clate for sLibmission Of online application is 23.09.2024 {upto 4 PM).

Enclo: As stated (4 sheets)

yours si ncgiv,

(p.seir:
Registrar rAdmn„P&M)
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HIGH . COURT OF TRIPURA
AGARTALA

No.F.11 (4)-HC/2024/20514                                    Dated, Agahala, the 31st August, 2024

Advertisement No.02 2024
(far recruitment in Grade-I of Tripura Judidal Service)

Online  applications  are  invited  from  the  eligible  pradising  Advocates  of

reserved  category  (Scheduled  Tribes  & Scheduled Castes)  who  are  Indian  Citizens

and who have attained the age Of 35 years & have not attained' the age Of 48 years

as  on  the  last  date  fixed  for  the  receipt  of` Online  application  and  having  at  least

seven  years practice  jn  Coiirts  Of Civil  and  Criminal jurisdiction  as  ®n  the  last  date

fixed  for  receipt  of  application  for  filling  Lip  Of  O1{one}` vacaney  in  Grade-I  of

I-rl-pure Judicial  Service  in  accordance with the  provisions  of the Tripura  Judlcia]

Service Rules, 2003 (as amended up to date) ]n the Rev.ised Pay as Level J-5 Of New

Pay   Matrix   Table-1    a5   per   Memorandum    Noil(1)/SECY/LAW/MISC/2019/145-58

dated 30.09.2022 issued dy the Law Department, Government Of Thpura)   plus other

allowances as aclmissible under the Rules int force.

The post is tor reserved category. Number of post advertised is likely to
be increased or dcareased,

If  Ilo  suitable  carididate  is  foLlnd  from  the  reserved  categorty  as

aforesaid, the post may be filled up lay the candidate other thari those of
the Scheduled Tribe and Scheduled Caste as per I.ules.

Thereforer willing eligible pradicing Advocates of un-reserved  category who are

Indian Citizens and twho have attained the  age of 35 years` & have  not attained the

age  of  45  years  and  having  `at  least  seven  years  practice  in  Courts `Of  CM.I  and

Criminal jurisdidion as on the last date fixed for the receipt of online applicatioh may

also apply for the post,

ST/ SC candidates Of otlier States §hoL[ld apply as gerieral candidate

along with a|]plication fees prescribed tor general candidate.
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qua  application  fee  for  UR  category  appllcant  is  Rs.2000/-  (Rupees  two
thous?tnd  only} and  Rs.1000/-  {Rupees one thousand  only)  for  reserved  category

(ST/S€)applicant.Eeesoncedepositedwillnotberefundedoradjustedforanycther

recruidrant  ,in   future.   Candidates  ,are   to   deposit   fees   by   using   Credit   Card

Ivisa/draster/Rupay};  Net  Banking,  Debit Card(Visa/Maste.r/Rupay),   Wallets & Cash

:i:daf&as:::/ only.  No  other mode of payment will  be  accepted`  Bank  charges  may

The candidates 'shall have to appear in the Wi'iifen` Examination and Vlva Voce

at their own expenses as and when called for.  Mere selection "ould  not per se

entitl± a candidate to claim appointment.

ilf any candidate directly or indirectly try to influence the  recruiting  authority
by any means, his/her`candidafure will be disqualified for appointment.

}General  category candidates who obtain  60%  or more marks and  candidates
(i

belonging to Scheduled Tribes/ Scheduled Castes who obtain  50a/o or more marks in

the WFitteni Examin;tion shall be eligible for Viva Voce.

3;g£:i':2S|gon8ejTb,y2J;g,HSA+%51g|.MURASING

{J. M. Murasing)
I/C. Renistrar General
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IMPORTANT N OTES
i)     Online Application:

'a)     Candidates  have  to  submit  application  through  online  Application  Portal  only.

The High chult will not entertaln any hard copy 'applicatioh. Before submlssion of

online  application,  the  candidates  aret to  read  the  instructions  carefully  ln  the
`Haw to\Apply' segment of the Online Application Portal.

b)     Online    Application    Portal    will    be    available    on    the    High    Court    website

(http§://thcmic.in)  from  02.09.`2024  to  23.09.2024  {upto  4  p.in.).  To
apply the candidates have to click on the `Recqujtment [Online App]ication]'

tab in the Hcme page of the High Court's website.

c)     Candrhates should  avoid  submitting  multiple applications.  However,  due  to any

unavoldable  clroumstances,  if any candidate  submits  multiple  applications  then

he/she  must  ensure  that  the  application  with  latest  Regishation   Number  is

complete in all respect.

d)     In   case of  multiple  applications,  thea  application  with  the   latest  Registr;tion

Number shall  only  be  entertalned  by the  High  Coiirt and  fee  paid  against  one

Registration   Number  §hall   not  be   adjusted   against   any   cther  Registration

Nuinber.

Candidates `who Score  qualifying  marks  or more  in  the `Written  Examination  will

be  asked  for  scrutiny  of  original  marks-sheets/  'cerfificates/documents.  If  the

candidate fulfirs the criteria of hls/her candidature ,then  he/she will  be eligible for

VINavacR.

iii)           The candidates already in' Government services shall apply either through proper

channel or attach `No-Oho-ectiQn Certificate' from his/her employer,

Submissipn   of  oriline   appllcatidn   in From `02.09.2024 to 23io9.2024
the final form (upto4!ooyp.in.)      .     .
Da.te of Written E*a ini^nation Will be notified ,later on.

Date of downloading tor call Letter Wjl[ be notified later on.

Centre,   time   and   duration   Of   the will be mentioned in the Call L`etter.
examination

3gT%#]7ap2%iLt%MURASNI
{]. M. Murasing)

Ifc RenistrarGeneral    `

Page.3of4



-d.1GH COURT OF TRIPURA
AGARTALA

SYLREusriffiffiELE¥¥rmE3#F¥ifeDc¥er
;i                                     \^rRIITEN EXAMINAnoN

code Of Criminal Procedure, Indian  Evlderfee Act, Indian Penal Cede and Linihation Act.

iii)  mpER-in:  .One  paper  Of  loo  marks  {duratian  not  tess  than  2  hours+  consisting  of

J;jdgmgnt wriljng (Paper Book to be supplied) - Legal theories on jurisprudence, provision of

ifeconstttufronofmdia.

•n!e±EE=meifehe#grgife;;ggas#Tinto#ELfr;eeisiouoftheApexcourtandthe

? INTEf-
Iiriterview: - Vlva-unce - sO marks.

Lanquaqe proficlenev Ted

(1)    A  person  who  d[d  not;  have  Bengali  as  one  Of the  subjects  in   hls'  Secondary,   H©her
Secondary or  equivalent  examination,  on  appoinment,  shan  have to  pass the  language
proficieney test: in Bengali within two years Of his entry into Service;

a)    in& examination  v\/Ill  be  Of  one  standard  \wh  marks  allotted  and  time  allotted  in  each
groxp as fotows:-

Details of subject                        Full Marks                              Time allotted

{a)  conversation & reading
(b) Translation
(c)  Dictation

Tofa'

15` minutes
•1  hour

30= mTnutes

1 hour 45 minutes

Except as  provided  in the Trlpura  ]udidal  Service  Rules,  2003,  procedure for conducting
Llch proflcleney test ln Bengali shall be regulated ty the relevant provisions of the Trlpura
ivM :Services qualrihg and Departmental Examination) Rues, 1975, as in fora in the State.

;.:.:::.;:;,::,\2S.I'!:cl;i..:,I,`:`;.!j:::;;:`j;I.`:'..i:;::i..I.``..`..."..``.`t.,

(I. M. Murastng}
Ifc: Reaistrar General
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